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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 686/2024

IN THE MATTER OF:
Pt. Girdhari Lal «....APPLICANT
VERSUS
Govt. of NCT of Delhi & Ors «....RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

1.| AFFIDAVIT BY DIVISIONAL FOREST OFFICER,
BAGHPAT ON BEHALF OF THE PRINCIPAL CHIEF
CONSERVATOR OF FORESTS, STATE OF UTTAR
PRADESH IN COMPLIANCE WITH ORDER DATED
24.09.2025 PASSED BY THE HON’BLE TRIBUNAL

2./ A COPY OF LETTER DATED 07.11.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-1

3.| COPIES OF LETTER DATED 07.11.2025 AND THE THREE
ONLINE PROPOSALS ARE ANNEXED HEREWITH AND
COLLECTIVELY MARKED AS ANNEXURE-2
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4.,/ A COPY OF LETTER DATED 07.11.2025 AND THE
ONLINE PROPOSAL ARE ANNEXED HEREWITH AND
COLLECTIVELY MARKED AS ANNEXURE-3

5./ COPIES OF LETTERS DATED 02.06.2025 AND 01.08.2025
ARE ANNEXED HEREWITH AND COLLECTIVELY
MARKED AS ANNEXURE-4

6. COPIES OF THE LETTER DATED 07.11.2025 AND THE
TWO ONLINE PROPOSALS ARE ANNEXED HEREWITH
AND COLLECTIVELY MARKED AS ANNEXURE-5

7./ COPIES OF PHOTOGRAPHS OF COMPENSATORY
AFFORESTATION ARE ANNEXED HEREWITH AND
MARKED AS ANNEXURE-6

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar(09jadon@gmail.com

PHONE NO.-6375115224

Date: 10.11.2025
Place: NOIDA
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 686/2024

IN THE MATTER OF:

Rt G haei i qle st LA st o Sl o i Sl Sl ! APPLICANT
VERSUS

Govt. of NCT of Delhi & Ors «...RESPONDENT(S)

AFFIDAVIT BY DIVISIONAL FOREST OFFICER, BAGHPAT ON

BEHALF OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS,

STATE OF UTTAR PRADESH IN COMPLIANCE WITH ORDER

DATED 24.09.2025 PASSED BY THE HON’BLE TRIBUNAL.

I, RAJEFH kMiaged about 2€  years, S/o &L <M EE”@?esently posted
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1. That I, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present
reply.
2. That I state that the contents of the response have been drafted by my counsel

on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. That the present matter pending before the Hon’ble Tribunal pertains to the
felling of trees in construction of Delhi-Saharanpur-Dehradun Expressway
wherein the Hon’ble Tribunal at present is examining the issues pertaining to
compensatory afforestation and afforestation on both sides of the Express Way
in terms of the recommendations made in Indian Roads Congress Guidelines
and also the provisions of the National Highways Act, 1956 and the National
Highway Authority of India Act, 1988.

4. That the Hon’ble Tribunal in the previous order dated 24.09.2025 issued

directions, which are reproduced hereinbelow for perusal:

-
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provisions of the National Highways Act, 1956 and the National Highway
Authority of India Act, 1988.
7. Respondent no. 1-MoEF&CC, respondent no. 5-PCCF, Uttar Pradesh
and respondent no. 11-PCCF, Uttarakhand are directed to Jfile additional
responses with respect to all relevant aspects including the aspects
highlighted hereinabove within four weeks.
8. List on 11.11.2025 for final hearing...”
5. That, it is most humbly submitted that, the PCCF, UP vide letter dated
07.11.2025 has directed the deponent to file the present affidavit for
compliance with the directions of the Hon’ble Tribunal.

A copy of letter dated 07.11.2025 is annexed herewith and marked as

Annexure-1.
REPLY IS AS FOLLOWS

I. FACTUAL SUMMARY
6. That, a total of 130.8825 hectares of forest land was diverted to NHAL
Permission for felling 14,192 trees was granted, of which 12,983 trees have

'b/g_en felled. The division-wise breakup is as follows:

S. Division Proposal No. Forest No. of | No. of

, ?iqj\\ Land Trees Trees
=2 f: Diversion | Approved | Felled
N (in ha)

Wl " 88/UP/06/11/2012/FC/583, | 8.809 555 555
9421 N 2. 88/UP/06/11/2012/FC/730,
y 3. 88/UP/06/219/2022
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2| Baghpat FP/UP/ROAD/18170/2020 4.1671 439 445
3| Meerut N.A. N.A. N.A. N.A.
4) Shamli N.A. N.A. N.A. N.A.
5] Saharanpur | 1. FP/UP/ROAD/177752/2016, | 117.9064 13,198 11,983
and 2. FP/UP/ROAD/45282/2020
Shiwalik

7. That, with respect to compensatory afforestation, a total of 3,43,218 saplings
are to be planted. Out of these, 3,14,671 saplings have already been planted,
and the remaining 28,547 will be planted in the year 2026. The division-wise

breakup is as follows:

S. | Division C.A. Site Saplings to be | Status Timeline
No. planted (C.A.)
Ghaziabad Movikalan Forest | 16,916 saplings Pending 2026
Block, Baghpat
Forest Division

Ahmad Nagar | 2464 saplings
Navada, Ghaziabad

pu—y

Forest Division
2] Baghpat Badkala  Range, | 9167 saplings Pending 2026
Shiwalik Forest
Division
3] Saharanpur Shiwalik Forest | 2,09,726 saplings | Completed | 86.08%
and Division Survival
Shiwalik Social Forestry | 1,04,945 saplings | Completed | Rate

Division, Jalon
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That, vide Letter No. 2050/35-3 dated 07.11 .2025, the Divisional Director,
Social Forestry Division, Ghaziabad, has informed that a total of 8.809
hectares of forest land has been diverted to the NHAI for the expressway
through three online proposals number 88/UP/06/11/2012/FC/583,
88/UP/06/11/2012/FC/730 and 88/UP/06/219/2022. Under these
proposals, permission for felling of 555 trees was granted. As observed and
confirmed in the Joint Committee Report dated 24.09.2024 (kindly refer to
Judicial pages 07—08), only 555 trees have been felled by NHAI for

completion of the said project.

Copies of letter dated 07.11.2025 and the three online proposals are annexed

herewith and collectively marked as Annexure-2.

il

That, vide the aforementioned letter dated 07.11.2025, it has further been
informed that, with respect to compensatory afforestation, a total of 1 6,916
saplings are to be planted in the Movikalan Forest Block under the Baghpat
Forest Division, and 2,464 saplings are to be planted in Ahmad Nagar

Navada under the Ghaziabad Forest Division. The said plantation activities

of the affidavit dated 14.12.2024 (kindly refer to judicial page
St&t(l.}§ of compensatory afforestation was inadvertently

29 ; ! ; .
Q‘completed.” It is clarified that the said status is actually
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pending, as stated in the preceding sub-paragraph, and the compensatory
afforestation shall be undertaken in the year 2026.

9. Baghpat Division

1. That, vide Letter No. 750/35-3/N.G.T. dated 07.11.2025, the deponent,
has submitted that a total 0f4.1671 hectares of forest land has been diverted
to the NHAI for the expressway through online proposal no.
FP/UP/ROAD/18170/2020. Under the proposal, permission for felling of
439 trees was granted. As observed by the Joint Committee Report dated
24.09.2024, para 1.5 (kindly refer to judicial pages 07—08), apart from the
permitted 439 trees, an additional 6 trees have been felled by the NHAI

without requisite permission.

A copy of letter dated 07.11.2025 and the online proposal are annexed

herewith and collectively marked as Annexure-3.

ii.  That, in para 7 of affidavit dated 14.12.2024 (kindly refer to judicial page
no. 295), it had been submitted that felling of extra 6 trees was an

inadvertent mistake made out due to technical mistake in the enumeration

P/R

Cov 7

Further,’ the Chief Conservator of Forests vide letter no. 428/11C-

FAD/118170/2020 dated 01.08.2025 has written to the




492

appropriate authorities for a revised permission for the felling of additional

6 trees.

Copies of letters dated 02.06.2025 and 01.08.2025 are annexed herewith and

collectively marked as Annexure-4.

iii.  That, vide the aforementioned letter dated 07.11.2025 it has further been
informed that, with respect to compensatory afforestation, a total of 9,167
saplings are to be planted in the Shiwalik Forest Division. The said
plantation activities are proposed to be undertaken during the year 2026.

10.Meerut and Shamli Divisions

14 That, as previously stated in paras 8 and 9 of affidavit dated 14.12.2024
(kindly refer to judicial pages 296 and 297), the issues raised in the present
matter do not pertain to Meerut and Shamli Divisions.

11.Saharanpur and Shiwalik Divisions

i. That, vide Letter No. 2282/14-(0OA 686/2024/NGT) dated 07.1 1.2025, the
Divisional Forest Officer, Shivalik Forest Division has informed that a
total of 117.9064 hectares of forest land from Saharanpur and Shiwalik

divisions has been diverted to the NHAI through two online proposals
Q) 29

: hefBWIth nd collectively marked as Annexure-5.

J,j (f 2024
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ii.  That, vide the two abové-mentioned proposals, permission for felling of
total 13,198 trees were granted. However, vide the letter dated 07.1 1.2025,
it has also been informed that as against the permission for 13,198 trees,
felling of 11,983 trees has been done by NHAL

iii.  That, vide the aforementioned letter dated 07.11.2025, it has further been
informed that, with respect to compensatory afforestation, a total of
2,09,726 saplings were to be planted in the Shiwalik Forest Division, and
1,04,945 saplings were to be planted in Social Forestry Division, Jalon

which have already been done.

Copies of photographs of compensatory afforestation are annexed herewith

and marked as Annexure-6.

12.That, it is most respectfully submitted that the responsibility for undertaking
afforestation along both sides of the Expressway, in accordance with the
recommendations of the Indian Roads Congress Guidelines as well as the
provisions of the National Highways Act, 1956 and the National Highways

Authority of India Act, 1988, lies within the purview of the National

Highways Authority of India (NHAI), which is the competent authority to

\ (w@gﬁ’ry out the said activity.
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14.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

e

Social F arestry Diviefon
LAGpAT

VERIFICATION

Verified at AR onthis )6 day of November 2025, that the

contents of the above affidavit from paragraphs 1 to 1y are true and correct
to the best of my knowledge and belief. No part of it is false and nothing

material has been concealed therefrom.

A5

Devi Pragaq Pence’ (e ate)
DIS m

R Ne. \_.L- fgra
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Wiﬁﬁ”ﬁy ANNEXURE-1

1/335230/2025
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AT &I 24.09.2025 @ TUTT & wael H |
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3—HT0 TA0SN0EI0 gRT UIRd 31aer fa=idh 24.09.2025

LRI

RITifhd UHeeT ¥ GaRId 59 BRI &1 UF faid 31.10.2025 (BRI UfT Hetv) &
Gl TR B BT e B, s wEad ¥ fAwnrg arg # o gHosiodlo g1 aiRkd
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g 9 WRES SR faTTee, So%0, TS (wfraTdr Fo—5) @1 IR I ufseEa Reiy,
10 Woﬁoﬁoﬁwﬁaﬁﬁwfﬁfﬁ11.11.2025@@?@6{WgﬁrﬁaﬁaﬁlW‘@T
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ST (T Wi §-7d R )
Haqly,

Digitally signed by
Pramod Kumar Gupta
Date: 07-11-2025
19:08:19

UPFD-CCFCONGT/386/2025-CCFCRTOF-UPFD
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UPFD-CCFCONGT/386/2025-CCFCRTOF-UPFD 1/335230/2025

PRIORTY
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/ﬁ (1) _Total no. of felling trees and 4(g§crmission for felling

. Proposal Name Proposal No. Forest | Division | Proposed Site For CA | Copessatory | Number of | Number
/’qo_ Diversion| Name and Additional CA  |Afforestation|  trees of tree
Site Area | ©°farea | approved | felled
2 3 4 5 6 7 8 9 10
Regarding permission of | 88/UP/06/11/2012 | 7.689 GZB Movikalan |15.378 | 15.378 125
non forestry use of | /FC/S83 Dt. 14-08- Division | Forest Block
protected forest land 2012 Bagpat Forest
and felling of 125 no. Division

trees situated on that
land having area 7.6894
Ha for  widening/
upgradation work of
Delhi-Saharanpur-
Yamunotri Road, SH 57,
km 10911 to km
25.000, being executed
by UPSHA in Ghaziabad. -
2 | Regarding permission of | 88/UP/08/11/2012 337
non forestry use of | /FC/730 Dt. 10-02-
protected forest land 2022
and felling of 337 no.
trees  situated on 555
widening/ upgradation
work of Delhi-
Saharanpur- Yamunotri
Road, SH 57, km 10.911
to km 25.000, being
executed by UPSHA in

Ghaziabad.
3 | Delhi Saharanpur | 8B/UP/06/219/202 112 Ahmad nagar | 2.24 2.24 93
Highway from Delhi/UP 2 navada forest
Border to EPE junction | /FC/549 Dt. 28-09- Block
(from design ch. 14.750 2022 Ghaziabad
to ch, 31.200) in the Division

state of uttar pradesh
on EPC mode under
Economic Corridor in
phase under Forest
Division Ghaziabad

(¥ Scanned with OKEN Scanner
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/(3 Compensatory afforestation sta4§ ;9

Proposal Name

Proposal No.

Forest

Diversion

Division
Name

Proposed Site For CA and
Additional CA

Site Area

Copessatory
Afforestatio
n of area

Status of
compensatory
Afforestaation

2

3

5 6 7

8

9

Regarding permission of
non forestry use of
protected forest land
and felling of 125 no.
trees situated on that
land having area 7.6894
Ha for  widening/
upgradation work of
Delhi-Saharanpur-

Yamunotri Road, SH 57,
km 10911 to km
25.000, being executed
by UPSHA in Ghaziabad.

8B/UP/06/11/2012
/FC/583
Dt. 14-08-2012

7.689

Regarding permission of
non forestry use of
protected forest land
and felling of 337 no.
trees  situated on
widening/ upgradation
work of Delhi-
Saharanpur- Yamunotri
Road, SH 57, km 10.911
to km 25.000, being
executed by UPSHA in
Ghaziabad.

8B/UP/08/11/2012
JFC/730
Dt. 10-02-2022

GZB  |Movlkalan Forest| 15.378
Division | Block Bagpat
Forest Division

Delhi Saharanpur
Highway from Delhi/UP
Border to EPE junction
(from design ch. 14.750
to ch, 31.200) in the
state of uttar pradesh
on EPC mode under
Economic Corridor in
phase under Forest
Division Ghaziabad

8B/UP/06/219/2022
/FC/549
Dt. 28-09-2022

112

15.378

This
information is
required from

Bagpat
Division.

Ahmad nagar
navada forest
Block Ghaziabad
Division

2.24

2.24

Not Done

4- Status and survival rates of trees already planted. -

e:\yash\adso madamiletter 1.docx

NIL

199

(¥ Scanned with OKEN Scanner



'ﬁnjﬁﬂl"-‘-’f complete compensatory afforesggeo

e Proposal No. | Forest | Divislon| Proposed Site For | Copess
proposal Nam Diversi | Name | CA and Additional AffF:Jresat:t)iZ co;t::?\::;m
on CA nof area Afforestaati;?\
Slte Area
2 3 4 5 6 7 8 9 0

regarding permission of | 8B/UP/06/11/ | 7.689 52:3 Movikalan | 15.378 15.378 This CA.
non forestry use of 2012 Division | Forest Informationis | Plantation
protected forest land | /FC/583 Block required from is
and felling of 125 no. Dt. 14-08- Bagpat B_a_g?at Proposed.
trees situated on that 2012 F.o.re.st Division.
land having area 7.6894 Division
Ha for  widening/
upgradation work  of
Delhi-Saharanpur-
Yamunotri Road, SH 57,
km 10911 to km
25.000, being executed
by UPSHA in Ghaziabad.
Regarding permission of | 88/UP/08/11/
non forestry use of 2012
protected forest land JFC/730
and felling of 337 no. Dt. 10-02-
trees  situated on 2022
widening/ upgradation
work of Delhi-
Saharanpur- Yamunotri
Road, SH 57, km 10.911
to km 25.000, being
executed by UPSHA in
Ghaziabad.

3 | Delhi Saharanpur |8B/UP/06/219/2| 1.12 Ahmad 2.24 2.24 Not Done CA.
Highway from Delhi/UP 022 nagar Plantation
Border to EPE junction /FC/549 navada is
(from design ch. 14.750 |  Dt. 28-09- forest Block Proposed.
to ch, 31.200) in the 2022 Ghaziabad
state of uttar pradesh Division
on EPC mode under
Economic Corridor in
phase under Forest
Division Ghaziabad

6- No. of trees planted on each side of express way. - NA

7- How many trees are required to be planted on both the side as per rues and recommendations

of Indian roads Congress guidelines. - NA

8- Which provision of NHAI ACT and National Highways Act are relevant for plantation of trees

along both side of the expressway, - NA

e @il Wt
W
e:\yash\adso madamiletter 1 dnev
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Phone-0120.2783617
Fax-0120-2783618
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Delhi Sa i .

Ch. 31 223;?:!::r Htlghway From Delhi/lUP Border to EPC Junction (from design Ch. 14.750 to

Forest.Diviq‘ és ::lt-e of uttar P;ade'sh on EPC Mode under Ecenomic Coridor in Phase under
ston Ghaziabad 1,12 {0 @ T A @ R o) war vd T gelr .Zi’r QA @

Wﬁ%mﬁn.

T T waTT @5 MR I @ SR IRY G e TRAET ¥ Delhi Saharanpur Highway From

Delhi/UP Border to EPG Junction (from design Ch, 14.750 to Ch, 31.200) in the state of uttar Pradesh
on EPC Mode under Economic Coridor in Phasé under Forest Division Ghaziabad 1.12 # aT® 43
Rfv=T gonfa & T T VYT aw U 89 WIT @7 Aigeq upforestcorporation.in IaAHES W IO
D e QA AaES S T IR AR fpa g /our ) Ra o o @ 2 smwer @ o sEma AN §
t’cﬁmqamav?zﬁr\'aﬂ-mﬁwﬁwﬂmuﬁgﬁmmﬁm%mmmmﬁ%ﬁmmwn

Tharfasiha o= gihiRaa o¥|
0D e [0 XS BT T | gal B |0 X T TH
1 2 3 4 S
1 1/2022—23 miSiarae 93 Delhi Saharanpur Highway From Delhi/UP
— Border to EPC Junction (from design Ch. 14.750
to Ch. 31.200) in the state of uttar Pradesh on
EPC Mode under Economic Coridor
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OA No. 6860f 2024, Pt. Girdharilal vs Govt. of NCT of Delhi before the
Hon'ble NGT, New Delhi- reg

(1)Total no. of felling trees and  (2) permission for felling

S.No | Proposal Name Proposal No Forest Division Number Number of
Diversion | Name of trees trees Felled
approved
1 2 3 4 5 6 7
1 Deve|0pment of six line FP/UP/Road/1 | 4.1671 baghpat 439 445
National Highway From the 1817072020 Forset
Division

junction of Eastern peripheral
Expressway of Khekra to
Saharanpur bypass at Lalitpur
village from 0.000 to km.
118.533 of Delhi to Dehradun
Economic Corridor under
Bharatmala Pariiyojana
Package-1 (kmO +000 to
27+000 ) 4.1671 hac.

I WReTd UG &Y eed IRS g, IS B UAP 250 / 14—1 {6 22,07.2025 & BH § I a9 GReTd / ed AVHR), ARl a9 TF
STefary uRadH e Sodo  wrEe & uAiw 428/ 1189— Proposal No- FP/UP/Road/118170/2020f¢w 01-08-

2025 §RT I 99 AEINRE® (B41¥) AR ARPR, TATART], 99 UG Sierarg uRace #aTer, eaaraierd(Fed &)
B W, TSl RIS, Pl 439 el & AR 06 3= &l & U &l FART 8 Aol T 2 |

3- Compensatory afforestation status,

2 | Next Year (2026) proposed

i)- Proposal No- FP/UP/Road/118170/2020 (g==aRd qfA 4.1671 g0) | 8.3342 ha. @1100=9167

& el &lfouRe geTRIavT — sapling
U IRTOd 99 YEET, 9 @R 2, o dve AfiqRe qeaR™or 7 plantation to be proposed in
Rrarferd a9 T & 3r=va sfawd a= A fafed g | APO 2025-26

(4.) Status and survival rates of trees already planted and (5.) geo tagged photographs of trees
planted of each district- Nil

5-Status and survival rates of trees already planted- Nil

6— Timeline of complete compensatory afforestation —

Proposal No- FP/UP/Road/118170/2020 (B%T=IRd A 4.1671 B0) W HRIE UKIE ST a1 YAIT &
a8 e aie, Rarfors a9 paT & oaeid ( aTeemeanT 148 QR die, d8dar of)  8.3342 2o 3@ d
g9 ufy fafed @ T3 | Sad afiqRe JeRIvoT S Wfder Sovo H1 & aiffe yarer Ao a¥ 202526 H AT
AT 8, guiDIer 2026 H I SRTYRS JeMRIuoT fHar SR |
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7- No. of trees planted on each side of express way. —N/A

8- How many trees are required to be planted on both the side as per rues and recommendations of
Indian roads Congress guidelines :- N/A

9- Which provision of NHAI ACT and National Highways Act are relevant for plantation of trees along
both side of the expressway - N/A

9T YHIT
CINERE
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HITAd LT
ATALOT, = U STAaTY 9iaas arada
TEhThe S= HTATAA, A"
Ministry of Environment, Forest & Climate Change
Integrated Regional Office, Lucknow
R W, T A, AU, ST, S - 226024

Kendriva Bhawan, 8™ Floor, Sector-FI, Aliganj, LLucknow-226024, Telefax-2326696
Email: rocz.lko-metlangov.in, goimoetfrolkod@igmail.com

sl Fo—gdt /4. /06,/193 /2021 /TGN, | €T | fe=ife: 03.12.2021
e H,

TR I ARETH(IT EREUNE Arsel BN,

17, RTOT YelTq #79T,

G, BOYO |

Online Proposal No. FP/UP/Road/118170/2020

fasa: Development of Six line National Highway From the junction of Eastern peripheral
Expressway of Khekra to Saharanpur bypass at Latifpur village from 0.000 to km. 118.533
of Delhi to Dehradun Economic Corridor under Bharatmala Pariyojna, Package-1 (km.

0+000 to 27+000) 4.1671 20 Ufdrd a=qfl & AV AIfH! YT UT 439 &l & urdd &)
argafer @ waer # |

Ao Y o9 WRAH(TT AREONE ASel AOPHR), IR YW DI GAB H0—1561 /11— —FP/UP/
Road/118170/2020, oT@+%, fa=Ties 18.11.2021.

ARG,

SWa fdw W TE g9 WREHET WEUNE  Asd  ANGRI, IR URY B
UA1H—164 / 11—HI—FP/UP/Road/118170/2020, f&-i$—14.07.2021 &1 A TSI HA PHI B BV |
e grr fAwgifea gwaE oR 9=(aRe) AR RM, 1980 @1 &RI(2) @ I=id MR WNGR B
wafa /R oft |

TR H fIRRIRI=T g9 U] I8 o dx1 &1 S 83 8 fF S AR Development

of Six line National Highway From the junction of Eastern peripheral Expressway of Khekra to
Saharanpur bypass at Latifpur village from 0.000 to km. 118.533 of Delhi to Dehradun Economic
Corridor under Bharatmala Pariyojna, Package-1 (km. 0+000 to 27+000) 4.1671 80 Gxfera TH @ IR
i) GART Td 439 gell @ urae o Aertae Wit fefalad oat ) gem sl &

I. Legal status of the forest land shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest Department over an area of 8.3342 ha
double degraded forest land in Badshahibagh Van Block, Compartment No. 1b, Barkala Range,
Shivalik Forest Division, Saharanpur at the cost of the user agency. As far as possible, a mixture of
local indigenous species shall be planted and monoculture of any species may be avoided.

3. The cost of compensatory afforestation at the prevailing wage rates as per compensatory afforestation
scheme and the cost of survey, demarcation and erection of permanent pillars if required on the CA
land shall be deposited in advance with the Forest Department by the project authority. The CA
plantation will be maintained for 10 ycars. The scheme may include appropriate provision for
anticipated cost increase for works scheduled for subsequent years.

4. The State Government shall charge the Net Present Value (NPV) for the 4.1671 ha. forest area to be
diverted under this proposal from the User Agency as per the orders of the Hon’ble Supreme Court of
India dated 30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566 in WP
(C) No. 202/1995 and as per the guidelines issued by the Ministry vide letters No. 5-1/1998-FC
(Pt.IT) dated 18/09/2003, as well as letter No. 5-2/2006-FC dated 03/10/2006 and 5-3/2007-FC dated

05/02/2009 in this regard. ? ,u?




509

5. Additional amount of the NPV of the diverted forest land, if any, becoming due after finalization of
the same by the Hon’ble Supreme Court of India on receipt of the report from the Expert Committee,
shall be charged by the State Government from the User Agency. The User Agency shall furnish an
undertaking to this effect.

6. User agency shall restrict the felling of trees to minimum number in the diverted forest land and the
trees shall be felled under the strict supervision of the State Forest Department and the cost of felling
of trees shall be deposited by the User Agency with the State Forest Department.

7. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate from
the concerned District Collector.

8. Speed regulating signage will be erected along the road at regular intervals in the Protected Areas/
Forest Areas.

9. The user agency shall provide suitable under / over pass in Protected Area / Forest Area as per
recommendations of CWLW / NBWL / FAC / REC.

10. User Agency shall obtain Environmental Clearance as per the provisions of the Environmental
(Protection) Act, 1986, if applicable.

11. The layout plan of the proposal shall not be changed without prior approval of Central Government.

12. No labour camp shall be established on the forest land.

13. Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to the
labourer after purchasing the same from the State Forest Department or the Forest Development
Corporation or any other legal source of alternate fuel.

14. The boundary of the diverted forest land shall be suitably demarcated on ground at the project cost,
as per the directions of the concerned Divisional Forest Officer.

15. No additional or new path will be constructed inside the forest area for transportation of construction
materials for execution of the project work.

16. The period of diversion under this approval shall be co-terminus with the period of lease to be
granted in favour of the user agency or the project life, whichever is less.

17. The forest land shall not be used for any purpose other than that specified in the project proposal.

18. The forest land proposed to be diverted shall under no circumstances be transferred to any other
agencies, department or person without prior approval of Govt. of India.

19. The KML file of the area to be diverted, the CA areas, the proposed SMC work, the proposed
Catchment Area Treatment area and the WLMP area shall be uploaded on the e-Green watch portal
with all requisite details, before issuing working permission towards linear projects or submitting
compliance report for seeking Stage-I1 approval, as the case may be.

20. Violation of any of these conditions will amount to violation of Forest (Conservation) Act, 1980 and
action would be taken as per the MoEF&CC Guideline F. No. 11-42/2017-FC dt 29/01/2018.

21. DFO should submit a ‘No Violation certification while submitting compliance.

22. Any other condition that the Ministry of Environment, Forests & Climate Change may stipulate from
time to time in the interest of conservation, protection and development of forests & wildlife.

23. All the funds received from the user agency under the project shall be transferred/ deposited to
CAMPA fund only through (https./parivesh.nic.in/).

24. The compliance report shall be uploaded on e-portal (hitps://parivesh.nic.in/

After receipt of compliance report on fulfillment of all of the above conditions from the State
Government, proposal will be considered for final approval under Section-2 of the Forest (Conservation)
Act, 1980, by this office.

The order for transfer of forest land to user agency shall not be issued by the State Government till
final approval order for diversion of forest land is issued by Government of India.
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Ministry of Environment, Forest & Climate Change
Integrated Regional Office., IL.ucknow

Tl M I S R1VReR LEES R T § L T i e e I NPT R
Kaondrivie 3 hiaasaaen, 89 T, Scotar-1E, Acligzarng., Loonckasoas 22024, Veletuvw-23 706096
Pl rocs llies—pna e miv.in

o3 o—8dl /.0l /06 /193 / 2021 /Wiﬂ./j,}.} fesT®: 13.06.2022

Aar 1,
T @1 R WREAVIUT ArSe Sifdrm
17, MU gy i
G, J090 |

Online Propesal No. FP/UP/Road/118170/2020
fawa: Development of Six line National Highway Frem the junction of Eastern peripheral
Expressway of Khekra to Saharanpur bypass at Latifpur village from 0.000 to km.
118.533 of Delhi to Dehradun Economic Corridor under Bharatmala Pariyojna,
Package-1 (km. 0+000 to 27+000) 4.1671 80 HMerd oy & AR @ gt vg
439 g& & UTda $ Aty D waer F |

wof: e o e (I WREv)ed e afrer, Iy 9 @y qATH T0—3250 / 11—
HI-FP/UP/R0ad/118170/2020, @18, f21id — 19.05.2022.

HEleY

GOl SWlEn Quas e @ weemEE wew) @ Aed oo 9o e T
TAB—164 / 11-T—1'P/UP Road 1181702020, &%, R51F—14 07 2021 B IMeTA TEYT BT Pl B
B e BRI vy wweR 3 Poaifee wwam ge I (FRer) drfefram. 1980 B emI(2) B areiq
ART ABR B W afa 1hf of |

TG UIT H g BT B AREId U RA$—03.12 2021 g Vgis Waf uem
zrﬁmfﬁaﬁﬁﬁ%ﬁ@ﬁﬂf@ﬁwﬁfaﬁmﬁwwmmw(aﬂmm)wmm@m_G"cﬁ?
mﬁwﬁaﬁmﬁaqﬁmwaﬁmﬁéiwﬁmwmgﬁlmﬁ%?ﬁm
®H B S ganr @ 6 B WReR Development of Six line National Highway From the junction
of Fastern peripheral Expresswayv of Khekra to Saharanpur bypass at Latifpur village from 0.000 to
km. 118.533 of Delhi to Dehradun Economic Corridor under Bharatmala Pariyojna. Package-1 (km.
0+000 to 27+000) 4.1671 B0 W@ ITH & R afe v v 439 el B T B fafdr
Wafe Frafafes &t w gem ww &

I. Legal status of the forest land shall remain unchanged.

L2

- Compensatory aflorestation shall be taken up by the Forest Department over an arca of 83347 ha,
double deeraded forest land in Badshahibagh Van Block. Compartment No. 1h. Barkala Range,
Shivalik Tores: Division. Saharanpar at the cost of the user ageney. As far as possible. a mixtre of
local indizenoas species shadl be planted and monoculture of any species may be avoided.

rd

- The User Ageney shall obtain Environmental Clearance as per the provisions of the Environmental
(Protection) Act. 1986. if applicable.

4. The complete compliance of the FRA. 2006 shall be ensured by way of prescribed certificate from the
concerned District Collector.

5. User agency shall restrict the felling of trees to minimum number in the diverted forest land and the
trecs shall be felled under the strict supervision of the State Forest Department and the cost of fefling
of trees shall be deposited by the User Agency with the State Forest Department.

6. Plantation shall be raised on both sides of the road and median (if available) at the cost of User
Agency according 1o IRC guidelines and order passed by NGT in OA no. 27/2015 in the matter of
Babulal Jaju v & State of Rajasthan and others dated 16,1 1.2015.

7. Speed regulating signage will be ereeted along the road at regular intervals in the Protected Areas/
Forest Areas.



8. The user agency shall provide suitable un@rl’ aer pass in Protected Area / Forest Area as per
recommendations of CWLW / NBWL / FAC/ REC.

9. The User Agency shall obtain Environmental Clearance as per the provisions of the Environmental
(Protection) Act. 1986. if applicable.

10. The lavout plan of the proposal shall not be changed without prior approval of Central Government.
1. No labour camp shall be established on the forest land.

12, Sulficient lirewood. preferably the alternate fuel. shall be provided by the User Agency to the
labourer afier purchasing the same from the Siate j-orest Department or the Forest Development
Corporation or any other legal source of alternate tuel.

13. The boundary of the diverted forest land shall be suitably demarcated on ground at the project cost.
as per the directions of the concerned Divisional Forest Officer.

14, No additional or new path will be constructed inside the forest area for transportation of construction
materials for execution of the project work.

15. The period of diversion under this approval shall be co-terminus with the period of lease to be
granted in favour of the user agency or the project life. whichever is less.

16. The forest land shall not be used for any purpose other than that specified in the project proposal.

17. The forest land proposed to be diverted shall under no circumstances be transferred to any other
agencies. depariment or person W ithout prior approval of Govt. of India.

18, The KMI file of the area to he diverted. the CA areas. the proposed SMC work. the proposed
Catchment Area |reatment area and the WLMP area shall be uploaded on the e-Green watch portal
with all requisite details belore commencement of works.

19. The User Agency and the State Government shall ensure compliance of all the Court orders.
provisions. rules. regulations and guidelines for the time being in force as applicable to the project.

20. Project Completion Report and Stage-11 compliance report shall be submitted within a period of 6
months of completion of project.

21. Violation of any of these conditions will amount to violation of Forest (Conservation) Act. 1980 and
action would be taken as per the MoEF&CC Guideline F. No. | 1-42/2017-FC dt 29/01/2018.

22 Any other condition that the Ministry ol Environment. Forests & Climate Change may stipulate from
(e to time in the interest ol conseryation. protection and development of forests & wildlife.
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STTer, IR g WEd /Aed ARG, JaiaRel, 99 Ud Sierarg uRads T, Sovo, e |
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vy Development of six line National Highway from the junction for Eastern Peripheral Expressway of
Khekra to Saharnpur bypass at Lalitpur village from 0.000 to km 118.533 of Delhi to Dehardun
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OA No. 686 of 2024, Pt. Girdharilal vs Govt. of N

CT of Delhi before the
Hon'ble NGT, New Delhi- reg

ARIT
1 | CA done in Shiwalik forest Division.-- Area Average |

Survival

Percentageﬁ
(1)- Proposal No- FP/UP/Road/45282/2020 145.50 ha. 93.66 %
(exaraiRa +f 47.7054 20) & W giRs
T TSN &R gerRior — i
(11)-Proposal No . FP/UP/Road /17752/2016 45.16 ha. §2.83 %
(e¥arIRa i 70.201 B0) F W SRR
JETRIYYT —
Total 190.66 ha @1100

plant per ha.
=209726 sapling.
(111)-SITEl= MOTOTIIT ORE @ arrar 95.405 2o 95.405ha.@1100- | 83.93 %
&Y gemyor aRrar 104945 ha.
2 | Next Year (2026) proposed -

1)- Proposal No- FP/UP/Road/118170/2020 8.3342 ha, R .
(%WWII)?H WM 44671 o) @ e aifigrae @II{O?=9167 ggm%;’:? L
JERIqUT i~ | ‘ sapling
ORI qrTael a-1 9arT, ) i ) R
AMer elffgRE gerRiqur wq ﬁ’mrﬂf_ms a1 WA
@ arafa sraee a9 i fafea ¢

3 . & arrfa Online Proposal No . FP/UP/Road/45282/2020 (sarafa M
5?0?1\5)—[ a?;::gs: mirr:rwa‘; BB 145.20 ) (s_rf?srgm /) aifige g&fm R T
aar Online Proposal No . Fl’/UP/Road/\l7732/2016 (ﬁ'ﬁﬂf%m’» T W U wodio W,
WERAR) & e 45.16 lm: Sieced QRIGL e 190.66 &0 a{f'ﬁqya? /Qtfrvfm erfayRas
QERIYT gl T R R 209726 R UL fean T E, R s I
Ui 8824 WRWG &1 Sad < WRardl 4 13198 gaﬂzmgraquaaurﬁ;mm
WﬂHHQBBq&ﬁHﬂEﬁWlemmqu@;
FP/UP/Road/17752/2016 @ mos 95.405ha &fys gaiger SiTei= dlodio WImT
e far war AT 104945 Gl &1 997 {5 T &

T TBR Sad BH A el 13198 &l & YA © |9 209726+104945=314671 Ulelf
1 qvr favar r 2, R id Awherar gfaea 86.08 Wiiae €




(1) Total no. of felling trees and (2) permission for felling

917

2o il wo wfa @ ae wfad
waipr wd s ue srafia 4s3n
et i arerEn a annfsen aiad
wipl, AR 1 [2odto 20300
R 70,00 Uit 4 & A& g
Y[gdanur B 30,566 0 ¥
eyl A gy wa v
TN U srafdena 3s08 Yl @ UREL
it 70201 to RiRER @y 8

afura 7044 ga @ urer @
aEplag

A ) wanm vd 93 |

S.No | Proposal Name Proposal No Forest Divisi
Diversion | Nam . - mbcrol Jiim rok
¢ trees trees Felled
n 3 3 " ; approved
- 6
| WAGE [ERTYY q (‘ﬂ(«'lfafﬁ aq FP/UP/ 47.7054 Shiwalik 5 7
it '213_12-732 & =g g | ROAD/M528Y Forset 354 i
AT e 728 (TURgR | gre | 2020 Division,
Freil 7FR F) frodio 16.00 | Saharanpur
33.00 (T ©94 0.000 ¥ 16.160
?ﬂ") L O TR TAD L] ({EI m%z
g fawim ¥ 47.7054 20 TF §i5
a wem yfafaad 1920 7 Ea
7 wfaw wm vd eszz Taw
geit A et (5354 a0 U 3234
Wl o uRe @ A
2 farrfera et v, wrreTse = FP/UP/Road/ | 70201 Social Forest | 4338 ek
720) f%0f10 410 91 1600 @F Ssharanpur | Disision) | Division)
GHD =AY =T ;ji{:m“:m
LE] (L_::toqem 73 frofo 1 - division, 3408 (Social | 08 (Social
fxofo 2200 4 2300 U@ Saharanpur Forestny Forestry
v vi '1_;~;:£I'17<r:r i“l 19295 Division, Division,
- Sharanpur) Sharanpur)

R/ Road/ 177522016

3- Compensatory

AN L afforestation status,

CA done in Shiwalik torest Division.:-

! (i)- Proposal No- FP/UP/Road45282/2020 (e 4iq 47,7054 145.50 ha.
Ro) W Il SRR v e SRS JURET -
(ii)-Proposal No . FP/UP/Road /1775272016 (cearafea 5f3 | 45.16 ha.
70201 o) o vl TS qURINTT =
Total 190.66 ha @]1100 plant per
ha. =209726 saplng.
2 | Next Year (2020) proposed

i)- Proposal No- FP/UP/Road/118170/2020 (&=r=iixd % 4.1671 €0)
Rred Ty SRS gEReT €9

@ e aRIgEE JARITT = N
N o e R A B
Rrafas a1 mma‘,whmm@ﬁn‘*ﬁ?l

8.3342 ha. @1100=9167
sapling
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(4.) Status and survival rates of trees alrcady planted and (5.) geo tagged photographs of trees

planted of cach district

(==

S. | Proposal Name Proposal No Divisio | Proposed Site For CA and Additional CA Copensa
N < | nName tory
o .g Afforest
S taion
a (CA
% &ACA)
S (areain
- ha.)
1 |2 3 4 S5 6 ]
| | oue qeragR 4 | FP/UP/ 47.7 | Shiwali | Site Area || Survival 145.50
frarfers a1 W, ROAD/4528 | 054 | k Percentage
z 3 2/ Forset 13"""-!,_3.- FE-14 (w9 | 10.00 86.04
. e e z"z
& : 2020 21\1510 i ;
At @ 728 Gahara | T wei@ | 1000 || 86.06
(iR W 3Te e || B
Tl AR ) REF) | —iseoe
fro¥ito 16.00 ¥ 33, s SR ® '
00 (741 U 0.000 (g Tt
U 16.160 TFH) TSH Tramge | u-1a | 15.00 §4.05
RIFAREY Qﬂ W1
weitafes g o e w0 |
{4 47.7054 €0 T R i A Gl
'3]!?1 q IiRer (ehrges qrdET)
SIRIE 1000 & gioTa 1 (PO EA 10 97.89
afa AR wfa sérren (NGT) @
AN U4 8588 dTIdE siew (e uvir:zx
- P Tt 2 y{Iad ] g
geil vd B (5354sz At e
qell ¢d 3234 War @
Ring e Slﬁllm TrArTgt 3 M- 20 95.05
trr W :"7“. L2
:"‘.‘J gauad ed{es
gurdsm)
ATl 34, WM=2 10 95.07
(rafr wpfd @
v:".:(t \').’txz-m efr{rs
T T
TraTar 28 3 A 10 :
(Fehs Yy @ 220
i & s
Sifeies)
TR 18 10.5 100
(erefzrar swrga §2)
(AT POI)
TEARTH 3@ | 1000 || 100
(FeE) w-1
T za-za | 10.00 |[ 100
triftm &) Wt
(sfrges FI)
T #5239 [ 8.00 || 100
tmift W) W-2
(=Rrws T
TIEAETT 3@ | 1000 || 100
(zrarram) wM-2
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o

145.50
Rafas 99 w9, FP/UP/Roa (‘;(:2 Site Arca || Survival
_ Percent
TERAR ¥ GeAAR <lil617752/20 e T 2505 | [ anecntage T—
ey - |
0 TOTOSITT TiXg
%00 4.10 N 16.00 T W @, | 200 |Fers
GE St ImoanownITT
FEH-YTHAR-E R
RAR-TFTAR MUy o | 500 [[ 845
(Tovao 73 froro T T, Tl
1 — fyofo 2200 ¥ 0TI Hvg
2300 A& HIEIFRT T T | 95.405
T R 2 39, MOTOFATT HYS
295 B0 WA T W X, | 17.60 || 92.00
W B R afrdh e 20
T T T W Rrafas 7w,
arafud 4436 gel Gl TERAR
G T AIfaG R .| 28 92.10
aifady wT, [ETT 1
FEQR 7 fFofo 2 afa® @ i,
28300 ¥ 70.00 TG & TR
4 & Py Q?J g HEYS ?1 2.29 78.28
YGEaRY & 30.966 4 Sigesl a3
#o <l @ 4R @ g fermfa®s T W,
R W W LK
5 ETS W@, | 623 78.14
T W arafvera 3408 i Vsl o8
geft @ U, §id & frafers o w,
70.201 €0 TRfeT T g HETOT
%ﬁf{ @ R qifd Z ] ™| N8 [
w4 vl 39 W 5 wewErgr 2@ o, -
arafeerd 7844 gl @ ? frofas w1 s,
grert @1 rgwfa | 4 TR
FP/UP/Road/17752 g HETS w, [ 46 [[7822
016 d IMEACIRR 141,
< 3 frafae T i,
g ETAR
2 L] 45.16
o)
g Td qm 140.565
o
|9
G
&
vi
6— Timeline of complete _compensatory afforestation —
(1)- Proposal No- FP/UP/Road/45282/2020 (swaraifta f# 47.7054 R0) @ wIder — 14550 20 (R vd

e afiRe e Rafds a7 wirr @ smofa qof av R mr &
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(ii)-Proposal No . FP/UP/Road /17752/2016 (s=m=aRRa 5f 70201 20) & wriw Rrafys T W S
sria- 45.16 2o, tfIRx® PRIT Ud  wref woanw T ovd @ arnta 95.405 20 (RRE guee - a9 140
565 20 afdqyad AT TS §of &% frar war & T

(ii)- i)- Proposal No- FP/UP/Road/118170/2020 (zer=ifiRa if% 4.1671 %0) & Wi\ W<avg Im7eg a9
A wRiya ¢ faes @, fmfes a7 w3 sl (SR 18 TR e seo ) 8.3342

aaa o7 4 fafea @1 T2, 21 I3 afe geRies @ Siear S0N0 ST 9 QST WaTad I af 2025-26
# fym @ ¢, quieTd 2026 ¥ ¥ Afagys gEnST fewr @

7- No. of trees planted on cach side of express way. — N/A

8- How many trees are required to be planted on both the side as per rues and recommendations of
Indian roads Congress guidcelines :- N/A

9- Which provision of NHAI ACT and National Highways Act are relevant for plantation of trees along
both side of the expressway - N/A
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Tehipd ST TR, ST
Ministry of Environment, Forest & Ciimate Chanse
Intcgratcd Regional Office, Lacknow
AR STHE TS A, U, HENA ST, S 206054,
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I Legal status of the forest land shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest Depariment over 935.50 ha. degraded
forest land {as detailed below) at the cost of the user agency.

Si.No. | Name of Forest Division CA proposed in Arca (Ha.) Details of CA N
i Mohanda Range 10 ha Buddhawan 1B FB
Saharanpur/Shivalik ¥ iG ha. Kaluwala FB IB Par-i
iG ha ; Kaluwala FB IB Par-11
7 ha. Shahajahanpur 1B-part-1
i5 ha Shahajahanpur 1B-part-if
5 ha. Kaluwal comp.3B
- 10.00 ) Shahajahanpur 3B
2 Badkaia- Range i8 ha. Khairowal: 2B{Gulara
Saharanpur/Shivalik FD SoatPari-1
10 ha. Khairowali 2B{Gularia
Soat)Part-ii
Total 95.50 ha. o
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1

As far as possible, a mixture of local indigenous species shall be pianied and monoculture of any

he complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate

.1

s the concerned District Collectorn

2.

Lo

1

P

)
g

4, User agency shail restrict the felling of trees to minimum number in the diveried forest land and the
{rees shall be felled under the strict supervision of the Statc Forest Department and the cost of feliing of
irees shall be deposited by the User Agency with the State Forest Department
5. The user agency shall underiake plantation on both side of the road and median (if available)
according to IRC guidelines and order passed by NGT m QA no. 27/2015 in the matier of Babulal Jaju
v/s State of Rajasthan and others dated 16.11.2015.
G. Speed regulaiing signage will be erected along the road at regular infervals in the Protected Areas/
Forest Areas.

'The user agency shall provide suitable under / over pass in Protected Area / Forest Area as per
recommendations of CWLW / NBWL / FAC / REC,
2. The User Agency shall obfain Environmenial Clearance as per the provisions of the Environmental
{Protection) Act, 1986, if applicable,
9. The favout plan of the proposal shali not be changed withoui prior approval of Ceniral Government.
1(3. No labour camp shail be established on the forest land.
11, Sufficient firewood, preferably the alternaie fuel shall be provided by the User Agency to the
iabourer after purchasing the same from the State Foresi Depariment or the Forest i)eveio;)men{
Cerporation or any other legal source of alternate fue!
12, The boundary of the diverted forest izmd shal! be suitably demarcated on ground at the project cost,
as per the directions of the concemned Divisional Forest Officer.
13, No additional or new path will be constructed inside the forest area for transportation of construction
materials for execution of the project work.
14 The period of diversion under this approval shall be co-terminus with the period of lease to be

nied in favour of the user agency or the project fife, whichever is fess.

15. The forest land shall not be used for any purpose other than that specified in the project proposal.
16, The forest land proposed fo be diverted shall under no circumsiances be transferred to any oth
agencies, depariment or person without prior dppmvai of Govt. of India.
17. A deiailed report on translocation shall be sent by the State Forest Depariment, once the process of
iransiocation is completed.
15, Violation of any of these conditions will amount i violation of Forest {Conservation) Act, 1980 and

ciion would be taken as per the MoEF&CC Guideling F. No. 11-42/2017-FC di 29/01/2018.
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{9. Any other condition that the Minisiry of Environment, Forests & Climate Change may stipulaie

from time to time in the interest of conservation, protection and development of forests & wildlife.
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Shiwalik
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